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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

O0.A. NO. 464/2003
NEW DELHI THIS 30th DAY OF OCTOBER, 2003

HON'BLE SHRI JUSTICE V S AGGARWAL, CHAIRMAN
HON'BLE SHRI S.A. SINGH, MEMBER (A) 7

Shri Kanwar Pal Singh,

S/o Late Sh. Kewal Ram,
Aged about 58 years,

R/o0 S-28, School Block,
Shakarpur, Delhi - 110 092

......... Applicant
(By Shri A K Behra, Advocate)
VERSUS

1. Union of India through Secretary,
Ministry of Home Affairs,
North Block,
~ New Delhi

2. Government of NCT of Delhi
through its Chief Secretary,
Department of Home, Plavers Building,
Near ITO, IP Estate,
Delhi - 110002

3. Commissioner of Police, )
Delhi Police, Police Headquarters,
MSO Building, IP Estate,
New Delhi - 110002
............. Respondents
(By Shri R N Singh, Advocate for Respondent No.l and
none for Respondents 2 and 3.)

ORBRDER (ORAL)

BY BON"BLE SHRI S.A. SINGH, MEMBER (A)

The grievance of th¢ applicant is he has been denied the
higher revised replaéement pay scale of Rs.8000-275-13500,
notified by respondents consequent to implementation of the
5th Payv Commission recommendations, on grounds of vigilance
clearance and integrity certification. Further, this period
of adhoc service rendered by him from 10.10.94 to 10.6.9%6

has not been counted towards approved service thereby
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Centiral Pay Commission dJeciding that taking inte andg

including functional duties
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i6. It is obvious that the higher revised pay scale of Rs.

8000-275-13500/- is a replacement scale resulting from the

Commission . It is not a

n =

recommendations of Sth Central Pay
scale which to be achieved through a promotion but purely on

the basis of meeting the four yvears service requirement.

Ite admissibility therefore cannot be held captive to

integrity certification and vigilance clearance. The cited
cases above makes this clear. The order of the Govt. of
India, Ministry of Home Affairs also does not stipulated any
such condition that the higher revised pay scale of
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Rs.80006-2 /- is subject to vigilance clearanc
integrity certification.

or

-

ig8. Turning now to the guestion of reference date
determining the four vyears approved service eligibility
sents for replacement in the higher revised pay scale
of Rs.8000-275-13500. The case of Union of India & Another
Vs Harish Chander Bhatia & Others and Rudra Kumar Sain &

Others Vs UOI & Others (supra) clearly lays down that the

R

ist prepared under Rule 24 are those who have been dulj

J

[

selected. Though the appointment order dated 10.16.98
indicates that the applicant has been appointed as adhoc.

However, the same order specifies that the appointment is

under Rule 24(1i) and with the intention of regularisation as

and when vacancies arise. Accordingly, the date for
calculating four vyears approved service eligibility for
granting the revised higher replacement pay scale of
Rs.8000-275-13500 has to be 10.10.54 and not 01.7.2001

18. 1n view of the above we allow the present OA with

following directions:

aj impugned orders i.e. Anhexuire

2

iV




Member
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A-1 & A-Z are guashed;

we direct that applicant is
entitled to the scale of pay of
Rs. 8060-135006/~ from i0th
October 1998;

consequential benefits shall be

paid to the applicant . it
should be s0 done preferably

3

within three months from today.

shall be no order as to costs.

Y-

(V S Aggarwal)
{A) Chairman



